
IN ]EE CENTRAL A'1INISTRAVE TRIBUNAL 
CU TTACK B ENCH: CU rTAcK. 

ORIGINAL APPLIc.ATIoN NO. 557 OF 199 . 
CUtaCJ, this the 28th day of narch, 2000. 

JYODNA RANI NALZU\. 	
.••• 	 A1-'PLICANT. 

Vrs. 

UNION OF INDIA AND OIHER RPOND, 

FOR INSTUC[ON3 

1.. 	Whether it be referrd to the reporters or not? 

2. Il k hether it be Ciculited to all the BiChes of the 

Ceptral Administrative Triounal or nob? 

IiJI1-. 
v'r I 

*GARWAL) ( S.OMNA SOM)  2 	 IcE_CII4AN ,j. 
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01N TRAL AINISTVE TRIBUNAL 
CU TTACK B ENCH ; CU TTAQ 

ORIGINAL APPLICAQN No.557 OF 1994, 
Cuttack, this the 28th day of March, 2000, 

CO M; 

THE J'IONQURABLJ MR. JUSECE. ASHOK AGARI~AL,CHAI BMAN  

AND 

THE HONOU RA3 L E MR. SOMNA Th SOM, VI C&.. OHM RNAN 

JYOISNA RANI NAYAK 
D/O.I3aishnab Charan Navak, 
r.No.A/224,Sector_Iv, 

Rourkela2, 
DiSt.Sundargarh, 	

.... 	 Applicant. 

By legal practi ti cner : M4s. M.Mishra,U, c. patnaik, D.K, Pathaik, 
P. DaS,Advccate, 

-Versus 

Union of India represented thrigh the 
Postliaster General,AtJpo,ghubane7ar, 
DiSt.Khurda. 

Superintendent of Post Offices, 
Cuttack North Division, 
At/po.Outtack,DjstCu ttack. 	.... Respond -its. 

By legal praCtiticr1 er;Mr.A.F.30se, Sr. SC(Centra]). 

0*• 

0 RD E R 

N R. SOMNA TH SON, VICE-C HAl RLiAN; 

In this original Application unQer section 19 of the 

Admini strative Triunals Act, 1985, appl icant has p rayed for a 

1irectiai to the Respondtsto declare the applicant eligible 

for selection to the post of Postal/sorting Assistant. Second 

prayer is for a direction to the Res L:Ofldents to award her 

the B onus mark taking the percen tage of marks secu red in sc 

ex ami n a ti cr1 u nd e r Ann U re- 2 and the Diplcma C cu rs e 

examination in Liorary Science. The thiI Prayer is for giving 
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a direction to the 	ReSpOnd&its to appoint her to the post. 

2e 	Pdmitted positicn is that in respmse to the 

Adverti semt at Annexure-1,applicant applied for the 

post of postal/sorting A5sistaflt in cutt.ack North Divis-m 

where there were for posts under general category, aie under 

sc.category and twoST category available.According to the 

Advertj sernent, the minirrum educational 	alificati. on was 

10+2 standard or 12th class pass from a recocjnised university. 

I t was also menticed in the 	semen Uat the meti-lod of 

selecticxi bs cn the oasis of percentage of marks oDtained 

in the doove exa1iat1on or in tI'-e intermediate in Arts Ot 

Science or oamerca 	aminatia1.It was further provided that 

bonus mark of 10% will be awarded for higher acadiiic 

qualificatiorIt was also provided that after giving the oc-ius 

mark and with the Bonus mark whatever the higher percentge 

of marks in the higher qualification will be taki into 

cosideration for fixing the position of the candidate in 

the merit list to determine his eligibility for appointment. 

Grievance of the applicant is rhat she has passed class 10 

and ther-rafthr has ctained tqo years 

Library S0 ieflce ornducted oy the State Cancil of Technical 

BJi4caticn and TraiiflO  but this vatial corse has not 

been taken into aconunt and her candidabre has oeen 

rejected a the ga-nd of her 	having ba1O-, 2. 

qulificatiofl.App1iOant has further stated that according 

to the circular at :riexure-5 ,for the post of iime scale 

clerks etc. the minirrum educational cialification is 

matriulation or eivalent and therfore her candid3W.re  

should have Deen considered. A similar matter camup 

anga10te Bench of. the CAT in OA NOS.15
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betOre the  



and 473 of 1993 where the petitioners before the 3afigalore 

13 ,erich of
.  the Tribunal prayed that 10+2 sho1d not De taken 

is the MInjnLm educational qualification and in case the 

same is taken th&i vationai qualification like sericulture 

ccurse,puc niplana in building and Road Construction Tech. 

and 1jortjcu1ture sha.iid oe taicen into considert-tion. In their 

decisicn in the aoove cases, the Tribunal had held that it is 

for the Darnenta1 Authorities to lay dn the qualifjcati on 

for the post and the Triounaj Can not interfere in this matter. 

we have heard F4r.M.Mishra, learned Caifleel for the 

applicant and Mr. A'.K.13ose, learned S ni or Standing Coins ci 

aearjng for the Resboudents and have also pensed the 

rc a rd S. 

In this case in the advertisement at Annexure_1 

it WCS Clearly mentioned that the minimum Eduvatjonal 

qualificacia is 10+2 standar,AppljcantIs ialificatj 

as a LiD rary Science can not De taken into Consideration, 

as a similar prayer has oeen rejected by the angaloe3 eriCh 

of the rriounal in the Cases referred to earlier. Therefore, 

in vi' of this, it must be held that the applicant did not 

\ 	 have the mininum educational qualificaklicn for Deing considered 

for the post. 

5. zven if the applicant had oeen considered, she c1d 

not have oeen selected because in matriculation she has got 

only 51% marks whereas the last candidate under general 

cr sc -fectj i. that particular Division got 74.33% marks 

6. 	In Vii of this, we hold that the applicant has not 

aceS salLe to ::ake oat: a case fa r a4a1 of t 	f ef Lef cLned 

5: her is d1i s n risati1 ;nlicat.i on and therefore, the 
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O!fll Applicution is rejc 	but in the CjrCufftces 

withwth any order as to Cost5•  

•1,•.s • 	• .-. • . S • • S S 

ASHO4K AGARL) 
I• RX4AN 

.1 /t'Yt 
(SOMNA TfhTR4[ vm 
VICE-CHAX 
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